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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

C.C.Pe No, 243/94 Date of decision:2-5" 75
dAn
DeAWNo, 734/88.

Hon'ble Shri S.R. Adige, Member .(A)

‘Hon'ble Smt. Lakshmi Swamiaathan, Member (3J)

Delhi Admlnlsufatlon Statistical
Employees Association (Regd.),

‘through its Member Sh. YeRe Yadav es Applicant:

(By Adwocate Shri R, Venkataramani with

" Shri S,M, Garg)

VErsus:

1¢ Mr, Ke Uankatesan,
‘Secretary,
Ministry of Flnance, Union of
India (Department of Expenditure),
(ImplementatLon Cell); New Delhi.

2+ Mrs. Rs Thamarayakshi,

Secretary,

Mlinistry of Plannxng,
(Department of Statisties),
Union of India,

Sardar Patel Bhauan,

New Delhi,

3. Mr. PP, Chauhan,
The Chief Secretary,
Govt, of National Capital
Territory of Delhi,
S, Sham Nath Marg,
Delhi, . .+ Respondents

(By Adwcate shri.b.m. Trishal)
OROER
LTHan'ble Smt; Lakshmi &uaminaghan, Member (3);7
This is a contempt petitiﬁn filed by the
aﬁplicént‘ Association of Delhi Adminisuratlon
Statist;cal Emplayees through 1ts mambar complaining

that the respaondents have committed contempt Lnasmuch

as they have not obeyed the directiofs issued . by -
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the Tribunal'in O.As No. 734/88 on 6.,10,1993., The Tribunsal

had disposed of the petitioner's.original application

with the follouwing directions s
\
" We direct the Respondent No., 1 im consultation

‘with respondent Nos, 2 and 3 to re-exemine ths
cleim of the applicants for parity in the pay
structure with the Assisf{ant Superintendents end
Investigators in the NNSQO, in the light of the
duties, responsibilitiea, functions, work-load
etc. of the two sets of the employses and the
other materials on record including the reports
of the Successive Pay Commissian, end to teke
en appropriate decision in the light of such
examination, If the decision to accord parity
in poy scales is taken it shall be given effect
to from the date of our judgment,.® -

26 According td‘theApetitionera, the respondents have
failed to c arry out thé directions of the Tribunal in their
order dated 6,10,1993.
3¢ _ The respondents did not4complete the exsmination
- of the issue within the period of 6 months as difected abovae
Hence, the respondents (Belht Administration) filed MeA o
No. 1309/94 and MeA.Na4-2107/94 prayng for extensian of tim
,Zgizgtzgsby the Tribunel by order dated 4,5,94 and Ey ordeu,;
dated 1145:1994, fhsmraapondents were 8llowed time upto |
27.106,1994 to full; implement the judgment, According
to the petitzoner5 in spite of extension of time for com=~
plyzng with the directions of the Tribunal, they submit

that there has been no substantial compliances of the

order end they allege that the non-compliance is wilful,
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In the circumstences, they have praysd that the

T;ibunal may cail for the official records end

see the steps taken by the respondents to comply
/

ulth the orders of the. Tribunal and theaordar

| initiating the contempt of court proceedlngs

for the sams, |

KD - In ihEir reply, thé respondents have stated

that they havs implemented the Tribunal's judgment |

dated 6,10.1993 by re-sxaming the cleim of the

applicents in the light of the directions gi wn by

the Tribunsl, They state fﬁat after re-sxamination

of the claim it was found that tﬁere could be no

- parity in the paySCalﬂalbotuaon the applicants on

the one hand and the Assistant Superintendsnts and

Investigators in the NSSO on the other hend. They,

therefore, have submitted that the CCP is misconceived

and is liable to be rejected, The respondents have alsc
gt#a&had a @ py of the letter dated 22.9.1?94 from the
Addi iional 'SOgretafy, Ninistr§ of Finance (Depert-
ment of E;panditﬁ;q) eddressed to tha-Chiaf Secre;
tary, 0Oelhi Administ:;tton' stating that tha: matter
hés been reaafamined as directed by the Tri-

bunale After sxamining thse servics conditions
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and nfﬁer materials on record, including the'reparté
sucoossive :

of thaLPay Commissiong, in ths light ef the directives

givgn by the Tfibunal,_it has been stated in this

letﬁar that sinca ths Faurthlpay Cammission,haﬁéd

af ter axamining the service conditiosns of both the

-catagorieé of staff, had not found‘sufficient reasong

to equate them in the matier ef payséala, it had

baen daci&ed not to ellaw the applicéntSpagity in

payscala with Assistant Superintendsnts and Investigatars

in the N330. The Chiaf Secretary, Delhi Administration,

was requasted te issus a speseking erder that the Trie-

bunsl's directivas had besn imp;amapted by“the Govt

in pursuance of this letter, The Joint Sacretary,

~ Planning Department of Delhi Administration issusd the

lotter dated 164111994 atating thﬂt'the Pinistry of

Finance (Department of Expan&ituro), Gavernment of India,

in onsultatisn with the Ministry ef Planning, had

Min?aimed that the matter had boen re-sxamined in ths

light ef the Tribunal's directives and since the Feurth

Pay Commission had not found suéficiant reasons ¢o squats

the payscals of tha‘applicathUith those ef Assistant

Suparintendentsiand Invastigators in NS30, it hed been

decided not te allew the applicanﬁ?th; parity in the

payscals uith those other officials,

7. Rs directed by wa, Shri O,N, Trishal, learned

ceunsel for the respoendents has preduced the relevént

file No. 12(4)=I1C/94 centaining the notes in cennectien
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with the implgmentatinn of the Tribunal's erder dated
6410.,1993 for eur perussal,

Be The main coententien of Shri R. Venkataramani,‘
learnsed ceunsel for the applicant is that till June, 1994
thé respendents had taken & visw that there was merit

in the cleim of thé epplicant.snd that the perity ef
payscale should bé granted to them with effect from the
date of the judement dated 6,10.1993, His submission is
that there was mo.need for the iaspendents te further
examine the matter, in uhicﬁ they have teken the decision
to the centreary,

9. We have perused the relgvgnt'filea referred te
.above, .Ua find that althaugﬁfta:seme extent uhat the

applicant submits thst the thimking of the respondents

upto June 1994 was in fawsur of giving perity etéécale

.@s claimed by the epplicant, it will be relevent to

mention that this was done at the lewsl of the Under

Secretary, Howewer, the metter was further sxsmined

uptor-the Seerasbary

at @ higher lsvel/end in consultatien with the other

concerned Ministries, UWe find that such examination

of the matter cannot bs faulted end it may only be added

that the respondents ha&e, in fact, tried to examine the

matter from all angles with a view te complying with the

directions frem the Tribunal, We are, therefore, satis-
s : .

fied thaeédirectiena of the Tribunal hawe been cemplied

vith, and meraly becauss the epplicant is dissatisfiad

with' the mathod:of) compliance, does noi msan that thers
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has been any wilful or contumacious disobsdience of

the Tribunal's order, After examining the iasus, the
respondents had taken a decision not to allouy the
applicant parity in payscale with ths Assistant
Superintendents in NS3J, kesping in mind also the
- Fourth Pay CammISsiaﬁs&opnrt which aftar examining ths
service conditions of both tha categories did not find
sufficiaﬁt r2asons to equate both the catagotiaa.

10, After having carefully considered the argue=
ments of both the lsarned counsel and peruaing the
record in the case, wae, therafore, find that ths direce
tions given in the 0.A+ have baen compliea with by the
‘raspondants and thers has been né uiiful'or contsmpiuous

disobedisnce of thg aorders in any way (see obssrvations

of the Supremo® Court in Aghok Kumac Singh & Others Ve
State of Bihar end Others - 1992{1) SCC 152). In the
circumstances, ws do not find any good ground to pursus
these procasdings ahy further, CCP is accordingly disposed

ofs Notice is dischargsd,

s

/;7', ,
(Smt., Lakshmi Swaminathan) ( S.R, Adig )
Member (J) Membar (A)



